In The Central Administrative Tribunal .
Jaipur Bench, Jaipur

OA./TA/MP NO w.cersunssusessamsmmssmssess s
LRGN eena . ,..;\ISF,SU,S...QQ;@Q..‘_% Andd & otheas

"ees SRES gunschonaabe

v

Date of Order | .+ Orders

d today. \\U_\~ -
®. B. not forme gy on\u"t} lao’)

\ > -\o Dol Bo listed befote
T

' @A.F. Jaipus Bolel)

§E e
Pl

- ‘ A 269 )—

)

| f@ ﬁ/ / " G A Tatpar Luosk
g
X 01/ oS | 2602

A P NAGRATH
ADMINISTRATIVE MEMBER,




,—’ . f A
o -2 - ) 3
b a8
’ . . §' O
- 9955&
Hon ble Mr., Justlce C. Po Garg, Vlce Chalrmana s
._Hon ble Mre A. P. Nagrath, Adm1n1strat1ve Member.

S e wa' 1n1t1ally appomtd 1n the year, 1977, as l‘lme Scale C.Lerk.

"f“Jalpuro In the year 1983, tne . respondents department

Group‘C' staff of Admlnlstratlve Off1ces‘..“f

, , - '_ effectlve from 26 06 1993 The appllcant opted the scheme from

"’"‘the date of its 1mplementatlon° He was; aflowed one Tlme Bound' |

4 - fpromotlon Wee. f. 27 09 1993._ On promotlon the appllcant was

applitatlon dated 06 03 1095

,

dlsentltled for promotlon for a perlod of one year. It-.appeags

to hlgher scale., - :'I'he appllcant made a representa 1on
-cl*allenglng hls reallotment to other 1eglon, by.‘

O/ 02 1995 and the _memo dated O7 O6 1995, debarrlng

- o
g S

’ _promotlona _ The representatlon Was rejected by order:dated
S 24.1L. 1995, By means of OA No.. 578/1995 flled under Sectlon 19

P that the respondents be dlr(e‘.jed to allowtl'{xe appllcant -0 WO
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al: Jaipur, - elither on the vacant post of .Supervisot' or in the -
higher scale w.e.f. 01.01.1995. He also. claimed promotion in
higher scale against the shortfall point of ST community for

which the applicant was said to be legally entitled. -

: 2. A detalled reply to the varlous averments have been made

in the OA aforesaid, has been filed.- The appllcant has also

filed a rejoinder affidavit.

' 3. . ‘Itlapbeai:s that in course of time, the applicant came to

ba promoted to the post of HSG-II, P.A., in the office of Chief

Post Master General, Rajasthan Circle, Jeipur., Byv means of
another OA No. 149/2001, he is. seeklng a dlrectlon to the
regpondents to promot_e him in the hlgher scale of pay of ‘RS
1600-2660 WeSo.fo 26.06,1993 Wlth correspondlng scale ‘of Rs..
500d—8QQO ﬂz.e:’f. 01.01.199¢, from tne date his junlors were
promoted vide memo dated 14.029-1997( .xv;t_h all consequent;.el'

benefits. A detailed reply to this OA(OA No. 149/2001)-, has
i :

A

also been filed. FA _ _ s
4., . We have heard the learned counsel for the parties. .
5. . .. Shri C.B. Sharma, learned counseli for the applicant,

..pointed out that if. the second OA i.e. OA No. 149/2001 'is

-allowed and the relief claimed therein is. granted, the earlier

OA No. 578/1995 would become inffuctubus‘} on acount of lapse of

' _tlme as the position whlch was obtalnmg in the year 1995 has

. changed, Since the: conLroversy 1r1 boLh these cases (OA No._ :

5”8/1995 and OA No. 149/2001) is common and tne fate of tne-
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ear.ller case of -the appllcant der\ends on the second OA, we'“

propose to decide botn of them by this common order.
, !

'
i

6;-”- "It was urged by shri C. B. Snarma, leamed counsel fori

't'h'.e apollcant, that Shrl Jeevan Ram- Meena and Dharam Veer;i'»

‘ .

,_‘Smgh, o are admittedly ]L'lnlors to: th*‘ appllcant nave been;f:'

%

glven the beneflt of promotlon in tne next hlgher scale of pay"_;-'»“'

of Rs.,' 1600—2660 W.e. f. 26. 06. 1993 Tn subsLance,‘ the»'.‘

: submlssmn of the learned counsel for tne appLJ.cant 1s tnat the.'n

appllcant 1s entitled to the same: treatment,' Wthh has been}l

: extended to his juniors. Shr1 Re Lo Agarwal, noldlng brlef fo.';'}“w‘ ;
arned counsel for the respondents, po:mted out that ther.e nas ‘

- crept in some cuscrcpancy in the promotlon of Jeevan Ra.m and' |

. Dharam Veerﬂ_ Smgh and, thcrefore, the departnent is deallng;;;

- with the matter in reference to certaln representatlonso ‘l’he_f*
o 2 . §

appliant ‘has also made a repres utatlon dated 27 02 2001, L

A copy of - which 'is Annexure A- l3 of OA No.‘ 149/2001 'T‘he':;;ﬁ:
appllcant is clalmlng parlty 1nlthe matter of promotlon, w1th: S
reterence to the beneflt extended to his junlorsc ,Smce the
matter is already under “the. actlve conmderatlon of the_f.

cepartmental authorltles, the fate of the OA Noa 149/2001 WOLPj_' -

turn around on the outcome of tbe dec151on, whlch the’-

department may take in respect of S/bhrl Je =van Ram and Dharam

Veer Smgh. The representatlon of the appllcant pcndlng w1th;fl,i,-;;

: the respondents has also to receive due con51deratlon. SRR }

' i

7 OA No. 578/1995 is liable to be dismissed as tne varv'o'us'..

reiiefs clalmed in the said 0A do not- surv1ves on account of :

px isage of time. It has become 1nfructuous., The second OA Noal
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149/2001 15 premature as the repr:esentatlon of the appllcant

‘Vli.h reference to the matter of promotlon of hls jumors

partlcular. ly that of Shrl Jeevan ‘ Ram _ Meena ,is . pendmg ’

consideration by the responden L departmen te

I

.. Dismissing both tne OAs (OA No.,;_578/l995 and OA No.,

149/2001) without any order as to costa,_we dlrect that Lhe o

~ Respondent No. 2, Chi Post Master General, Rajasthan Clrcle,
Jaipur,. or the aut_horlty' concerned, i shall take approprlate
decision in .the m:u_ter of the appllcant w1tn reference to hlS

representatlon dated 27.02.2001, Annexure A—l3 (O_A: '.,N.‘?“‘

T __—m,/
\ proempi

149/2501); within a‘period'of 60‘days to be~reckoned from the -

date ra certified copy of this order is produced before hlm.,'.

Ne-ealess to say, a spealxmg order/anall be passed by the ‘ N

/.

pondent No. 2 or the competent authorlty concerned as the'

l

cage may be,/ after affordmg a rea‘*onable opportunlty of

'hearmg Lo the affected pereons mcludmr; the appllcani:ﬁ /}\
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(A. P. NAGRATH)
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Sx,(.t fon Officer (Judicial) -
Central nd.umx;(ra‘rivc Tribuna)
Iaipur_ Bench, JAIPUR
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